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points concern the State Government, and
some concern the Central Government. In
fact the Ministries write to [them direct. If
they do not reply they can come to me, or
write to me.

MR. DEPUTY-SPEAKER : Yes, yes.
You bring it to their notice.
SHRI BUTA SINGH : Kindly let me

clarify my position. I am only a post-man.
If he writes a letter to his beloved and if he
does not get a reply, what can do ?
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SHRI BUTA SINGH : He cannot expect
me to write a reply.

MR. DEPUTY-SPEAKER : Mr. Rahi, if
you do notgeta reply you can write to the
Minister.

(x) Opening of Cooperative Sugar Mill
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CRIMINAL LAW (AMENDMENT)

BILL—Contd.
MR. DEPUTY-SPEAKER : Now we
take up Bill for Consideration. Hon. Mem-

bers, the time allotted to this Bill was four
hours, We have already exhausted 2 hrs.
and 28 minutes and we have got one hour
and 32 minutes more. 1 think the hon.
Members will cooperate and the Minister
will reply at least at five o’clock and we will
complete the Bill today. I want your coope-
ration. Thank you.

Now Shri A.T. Patil to continue his
speech. He has already taken 120 seconds.

SHRI A.T. PATIL (Kulaba) : Mr.
Deputy-Speaker, Sir, I was referring to the
special features of this piece of legisla-
tion last time. Without going into the
deeper explanations, I can straightway go to
the distinguishing features of this sexual
offence. Firstly, in this offence the victim
is invariably a woman., There cannot bea
man who can be a victim of this offence.
So far as the definition of this offence is
concerned, itis only the woman who is
supposed to be the victim. I do not wish to
enter into that sort of a situation where the
man can equally be a victim of a sexual
offence, if necessary, I shall refer to it during



